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Mr. B.Deo the learneu Counsel for the applicant

is umable to say what is the nature of allegation
though

of the criminal complaint, %% the Anrexure-a speaks

of &% pendency of an enquiry. Mr. Deo during the course

of hearing submits that there are certain formal ‘
defects for which he wants to withdraw the applic.tion ‘

with liberty to file a fresh applcation on the self ;.

| N

same grounds. On a perusal of the application, it is

.4/\
fo nd that certain facts which could hdavernpleaded but
4
have not been mentioned in the ao _ lication hence the .
to
prayer of the applicant is—edtowed/with-draw the

L

. -

applicztion with liberty to file afresh application

on the selfsame ground, c(,(fyeﬁ_———_

Pl A—""

Vice-Chairman

Merier (Judicial)




